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I.A. No. 1-8 in & Petition(s) for Special Leave to Appeal
(CGivil)...... /2011
CC 13570/ 2011

(From the judgenent and order(s) in 21/04/2010 in CWP No. 8/2009 of
The H GH COURT OF U. P AT LUCKNOW

MUNESHWAR AND ORS Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(For permission to file SLP and office report )

WTH S.L.P.(C........ /2011 (CC NO. 7425)
Wth I.A 1 (C/delay in filing SLP and office report)

Date: 21/10/2011 These Petitions were called on for hearing today.
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For Respondent (s)
Vi shwaj it Singh, adv.
Neoma Si ngh, Adv.

Pankaj Singh, Adv.

Abhi ndra Maheshwari, Adv.
r M S Vi dhi International
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the letter circulated on behalf of the
petitioner, let this case be adjourned for three weeks.

(Sukhbir Paul Kaur) (Renuka Sadana)
Court Master Court Master



